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Commissioner of Central Excise & Service Tax, Jaipur-I Appellant
Vs.

Genus Power Infrastructures Ltd. Respondent
Appearance:

Sh. K. Poddar, DR for the appellant
Sh. Shantanu, Advocate for the Respondent

Coram:
Hon’ble Mr. V. Padmanabhan, Member (Technical)

Final Order No. 52894/2018

Per: V. Padmanabhan

1. Revenue has filed the present Miscellaneous Application for withdrawal
of the appeal in terms of the monetary policy.

2. In view of above, appeal is dismissed as withdrawn.

3. Miscellaneous application is also disposed of.

(Order dictated & pronounced in the open Court)

(V. Padmanabhan)
Member (Technical)

Rekha



